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with the State of Punjab and Union Territory 
of Chandigarh; 

(b) whether Government are aware that 

Haryana has suffered a lot in the absence of a 

separate High Court; and 

(c) if so, whether Governnment propose 

to take an urgent step to bifurcate the Punjab and 

Haryana High Court? 

THE MINISTER OF STATE IN THE DEPTT. 

OF LEGAL AFFAIRS, LEGISLATIVE 

DEPARTMENT AND DEPARTMENT OF 

JUSTICE (SHRI RAMAKANT D. KHALP): (a) 

Yes, Sir. 

(b) The Government of India have not received 

any representation from the Government of 

Haryana about the difficulties being faced by 

the people of the state on account of there being 

a common High Court for the States of Punjab 

and Haryana and the Union Territory of 

Chandigarh. 

(c) No, Sir. 

 

Functioning of Airports in the States 

287. SHRI PRAG CHALIHA: Will the 

Minister of CIVIL AVIATION & TOURISM be 

pleased to state: 

(a) what are the details of airports 

funtioning in different States of the union 

to serve civilian population as on date; 
and 

(b) what is the size of the population 
in each State which is served by each of 
the these airports? 

THE MINISTER OF CIVIL AVIATION 

(SHRI CM. IBRAHIM): (a) and (b) The 

airports which are operational in each state of 

the Union and the civilian population of the State 

is indicated in the Statement annexed. 

Statement  

S1.     States 
No. 

Population Airports 

1. Andhra Pradesh 
2. Arunachal Pradesh 
1 

(6,65,08,008) 
(8,64,558) 

Visakhapatnam,          Hyderabad, Tirupati,        

Vijayawada        and Rajahmundry; 
Tezu and Zero; 

 


